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13.8.97 	 The Division Bench is not sitting. 

Let this case be listed on 18.8.97. 
for 
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18 .8.97 	Mr PImChana, learned counsel 

for the applicant submits that he 

may be aloedtô1tbdraW the appli-

cation • Mr S.zlI, learned Sr .CG.S.0 

. 	
for the respondents h no objection. 

Prayer allowed. 

Applicaticfl is dimissed on 
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withdrawal. 
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